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CORAM : HON'ELE MR. M. M. SING11,11 .. DMINI'iRTIVE MEMBER. 

HON 1  BLE MR. G • S • SHARMA .. JUt) ICIAL MEMBER. 

7.11.1989 

Request for adjournment has been received from 

Mr. M.K.$hah the learned advocate for the applicant. 

Case IS accordingly adjourned. 

Singh ) 	 G. 3 . Sharma 
I ; 	 Administrative Member. 	 Judicial Member. 
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oorm : Hon'ble Mr. P.H. Thjvedj 	: Vice Chairman 

Hon'ble Mr. P.M. Joshi 	: Judicial Member 

9/1 0/1988 

Mr.N..Shevde learned advocate for the respondents 

wants 15 days time to file objection. Aliov-ied. 

Mr.Shevde waives notice for the respondents. Mr.K.K.3hah 

p 	learned advocate for the applicant present. The case 

be posted on 16/11/1998 for order. 

(P.H. Privedi) 
Vice Chairman 

(P.!Zi) 
Judicial Member 

a. a.bhatt 


